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MINISTRY     OF     FOOD,    AGRICULTURE, 

COMMUNITY DEVELOPMENT AND 
COOPERATION NOTIFICATIONS 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI D. ERLNG): Sir, I beg 
to lay on the Table:— 

(a) a copy each of the following 
Notifications of the Ministry of 
Food, Agriculture, Community 
Development and Cooperation 
(Department of Food): — 
(i) Notification G.S.R. No. 

187, dated the 7th Feb 
ruary, 1967, publishing 
the Rice-Milling Industry 
(Regulation and Licen 
sing) Amendment Rules, 
1967, under sub-section 
(4) of section 22 of the 
Rice-Milling Industry 
(Regulation) Act, 1958. 
[Placed in Library, See No. 
LT-28/67.] 

(ii) Notification G.S.R. No. 297, 
dated the 3rd March, 
1967 publishing the Food 
Corporation (Tenth 
Amendment)   Rules,   1967 
under sub-section (3) of 
section 44 of the Food 
Corporations    Act,     1954. 
[Placed in Library, See No. 

LT-107|67.] 
(iii) A copy each of four 

Notifications, under subsection 
(6) of section 3 of the Essential 
Commodities Act, 1955. 
[Placed in Library, See No. 
LT-107|67). 

(b) a copy of the Ministry of 
Food, Agriculture, Communi 
ty Development and Co 
operation (Department of 
Agriculture) Notification 
S.O. No. 3882, dated the 15th 
December, 1966, issued under 4 of 
the Agricultural Produce Cess Act, 
1940. [Placed in Library, See No. 
LT-32/ 67.1 

ANNUAL REPORT AND ACCOUNTS (1965-66)   
OF  THE  CENTRAL     WAREHOUSING 

CORPORATION, NEW DELHI AND RELATED-
PAPERS 

SHRI D. ERING: Sir, I also beg to lay on 
the Table a copy of the Annual Report and 
Accounts of the Central Warehousing 
Corporation, New Delhi, for the year 1965-66, 
together with the Auditors' Report on the 
Accounts, under sub-section (11) of section 
31 of the Warehousing Corporations Act, 
1962. [Placed in Library, See No. LT-27/67.] 

REVIEW OF THE FOOD AND SCARCITY 
SITUATION IN    INDIA 

SHRI D. ERLNG: Sir, I also beg to lay on 
the Table a copy of the Review of the Food 
and Scarcity Situation, in India. (Placed in 
Library, See No. LT-98|67.] 

ANNUAL   REPORT      (1965-66)    OF THE 
KHADI AND   VILLAGE INDUSTRIES 

COMMISSION, BOMBAY 
THE DEPUTY MINISTER IN THB 

MINISTRY OF COMMERCE (SHRI M. 
SHAFI QURESHI): Sir, I beg to lay on the 
Table a copy of the Annual Report of the 
khadi and Villags Industdies Commission, 
Bombay, for tht year 1965-66, under sub-
section (3) Of section 24 of the Khadi and 
Village Industries Commission Ac:, 1956. 
[Placed in Library, See No. LT-117/67.] 

SUPPLEMENTARY DEMANDS   FOR 
GRANTS  FOR     EXPENDITURE OF     

THE     GOVERNMENT    OF 
RAJASTHAN FOR THE     YEAR 1966-67. 

MR. CHAIRMAN: Shri Morarji Desai. 
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SHRI P. K. KUMARAN (Andhra 
Pradesh): We have all signed the Re-
solution. That Resolution has been ad-
mitted. The Resolution should be 
discussed first before the Budget is taken 
up for consideration. 

MR. CHAIRMAN: In the first place, 
this is not the Rajasthan Budget. The 
Rajasthan Budget will be placed there 
and then it will be placed here. The next 
item i will not put before you now. I will 
put it after 1.30. Mr. Morarji Desai. 

THE  MINISTER  OF  STATE      IN 
THE      MINISTRY      OF    FINANCE 

(SHRI K. C. PANT):  Mr. Chairman, 
I thought you had just advised us to 

place these papers after 1.30. 

MR. CHAIRMAN: You can do it at 
1.30. 

STATEMENT  BY    MINISTER     
RE. DISPUTE BETWEEN THE 

MANAGEMENT AND THE 
EMPLOYEES OF "THE TIMES  OF 
INDIA" AT BOMBAY AND DELHI 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITATION 
(SHRI L. N. MISRA): Sir, on the 23rd 
March, 1967, the Minister of Labour and 
Rehabilitation had made a statement in 
the House about the dispute between the 
management and the employees of the 
Times of India at Bombay and Delhi. He 
had then stated that negotiaions between 
the two sides were in progress and he 
hoped that they would reach an amicable 
settlement. 

I am happy now to state that as a result 
of further discussions and negotiations 
between the two sides, a settlement has 
been reached. The strike has been 
withdrawn and the lock out lifted and 
normal work at Bombay and Delhi has 
been resumed. The papers are likely to 
commence oublication from tomorrow. 

 


